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CENTRAL ADMINISTRATIVE TRIBUNAL
JODHPUR BENCH, JODHPUR

Original Application No. 290/00001/2014

           Jodhpur, this the 2nd day of February, 
2018
CORAM
Hon’ble Mr. Suresh Kumar Monga, Judicial Member
                                                -----
Hem Singh S/o Shri Jiwan Singh, aged 59 years, Mate in the office 
of Garrison Engineer (N) MES, Bikaner R/o Hanuman Hatha, Gali 
No.1, Bikaner. 
      
           ….…Applicant
By Advocate: Shri Vijay Mehta 
Versus

1. Union of India through the Secretary, Government of India, 
Ministry of Defence, Raksha Bhawan, New Delhi.
2. Commander Works Engineer, Army, MES, Bikaner.
3. Garrison Engineer (N) MES, Bikamer.
4. Chief Engineer, South West Command, Jaipur
5. PCDA, South West Command, Jaipur
6. PCDA, Western command, Section 9-C, Chandigarh.
                                                                        ……..Respondents

By Advocate : Mr. Nimesh Suthar

ORDER 
Per Suresh Kumar Monga, Member (J)
 The instant Original Application u/s 19 of the 
Administrative Tribunals Act, 1985 has been filed by the 
applicant seeking the following reliefs:-
“The applicant prays that the respondents may kindly be 
directed to make payment of salary at least from 1/6/1991 in pay 
scale 775-1025 and then to make payment of salary in pay scale 
775-1150 from 1/4/1995 as revised from time to time and thereafter 
due to grant of benefits of ACP and MACP make payment of 
salary in higher pay scales. Respondents may be directed to fix 
the salary after giving OTP, stagnation increments personal 
pay etc interest at the rate of 7.5% on the due amount from 
the dates the same became due may. Costs may also be awarded 
to the applicant.”
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 2. Before preferring the instant OA in this Tribunal, the 

applicant had given various representations to the 
respondents and taking cognizance over one of such 
representations dated 29.05.2013, the matter was referred by the
Garrison Engineer (N), Bikaner to PCDA, South Western 
Command, Jaipur (respondent No.5) on 26.06.2013 (Ann.A/13). While 
filing the reply, the respondents have stated that the matter 
now falls under audit jurisdiction of PCDA, South Western 
Command, Jaipur, where it is still pending.

 3. The learned counsel for the applicant while 
referring to Paragraph 4.18 of the reply, states that the 
applicant would be satisfied  if a time bound direction is given 
to respondent No.5 to take a decision over the matter pending 
before him.

 4. In view of above submissions made by the learned 
counsel for the applicant, I deem it appropriate to dispose of 
the instant OA with a direction to respondent No.5 to take a 
decision over the reference made by the Garrison Engineer 
(North), Bikaner vide his letter dated 26.06.2013 (Ann.A/13) within 
a period of three months from the date of receipt of a copy of 
this order. Needless to say that before taking a decision over 
the said reference, the applicant shall also be afforded an 
opportunity of hearing by respondent No.5.

 5. Accordingly, the OA is disposed of with above 
directions. No order as to costs.
    (SURESH KUMAR MONGA)
               Member (J)
R/ 
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